
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Paytm’s Response to TRAI Consultation Paper on Introduction of Calling 

Name Presentation (CNAP) in Telecommunications Network 
  



1. Introduction: 

At the outset, we are thankful to TRAI for initiating this consultation paper and giving the opportunity to 

all stakeholders to present their views regarding the introduction of calling name presentation (CNAP) in 

Telecommunication Networks in India.  

 

The present consultation paper is a welcome and timely initiative by the Authority.  We are pleased to 

note that TRAI has taken cognizance of the fact that merely presenting the number of the called party 

through CLIP is not sufficient to protect the interest of end users. Presenting the name of the called party 

would certainly add an extra layer of security and reliability in the minds of the consumers/subscribers. 

 

India has been hailed as an unprecedented success story in Financial Technologies and Services 

(commonly referred to as Fintech). Several counties have acknowledged this fact and are actively seeking 

India’s help to replicate our success story of the UPI platform. There are over 2100 Fintech companies in 

India, out of which more than 67 percent have been set up in the last five years. India’s Fintech segment 

has also seen exponential growth in funding; investments worth more than US$8 billion were received 

across various stages of investment in 2021. 

 

During the pandemic, when every other sector has experienced slump in growth, the Fintech sector in 

India has thrived as COVID-based restrictions curtailed physical movement and encouraged contactless 

transactions. A study conducted by the Boston Consulting Group (BCG) in association with the Federation 

of Indian Chambers of Commerce and Industry (FICCI) stated that India’s Fintech industry could reach 

US$150-160 billion by 2025.  

 

Needless to mention, at the periphery of the Fintech ecosystem lies the mobile telecommunication 

network which serves as the key last mile to deliver seamless financial services and products to the end 

consumers. It is, however, a regrettable fact that rapidly escalating instances of frauds and scams 

conducted through the telecommunications network and various applications running on top of it are 

threatening the momentum of success and innovation of the Fintech ecosystem. A successful 

implementation of CNAP may be a significant step in the right direction for addressing the threat of SPAM 

calls and frauds resulting from the same. 

 

2. Response to Specific Questions:  

In the above context, we crave to submit our response to some specific questions raised in the present 

Consultation Paper as set out below: 

 

Q1. Whether there is a need to introduce the Calling Name Presentation (CNAP) supplementary service 

in the telecommunication networks in India? 

 Yes, there is an urgent need to introduce CNAP for all telecom service providers in India. Implementation 

of CNAP will ensure that end consumers do not have to rely on native mobile OS or third-party apps for 

name identification of the called party.  



 

 

Q2. Should the CNAP service be mandatorily activated in respect of each telephone subscriber? 

We believe that implementation of CNAP should be made mandatory for all telecom service providers, 

after according them reasonable time for implementation. For consumers, by default, CNAP should be 

activated for everyone, although they may be given a choice to opt out.  

 

Q3. In case your response to the Q2 is in the negative, kindly suggest a suitable method for acquiring 

consent of the telephone subscribers for activation of CNAP service. 

Not applicable. 

 

Q4. Should the name identity information provided by telephone consumers in the Customer 

Acquisition Forms (CAFs) be used for the purpose of CNAP? If your answer is in the negative, please 

elaborate your response with reasons. 

Yes, identity information provided by telephone consumers in the CAFs during the KYC process should be 

the identity that should be presented through CNAP. The extant KYC guidelines/directives issued by the 

Dept. of Telecommunications are aimed at establishing the identity of the person acquiring the connection 

/ SIM.  

However, we also wish to highlight that the KYC process undertaken by telecom service providers are not 

watertight. Instances of fraudulent KYC or cases where consumers manage to forge identity documents 

to obtain multiple SIMs/connections have been seen. Unless the existing KYC process is not strengthened 

and re-verification of suspected connections are done, the entire purpose of CNAP may be defeated. 

 

It must be ensured that the identity of the caller must be verified before the same is presented through 

CNAP. End users must be assured to trust the source of the caller name so that they can make an informed 

decision whether to receive the call or not.  

 

Q5. Which among the following models should be used for implementation of CNAP in 

telecommunication networks in India? 

We do not wish to comment or recommend any particular model for the implementation of CNAP. We 

believe it is best to be left to the telecom service providers to decide and arrive at a consensus with respect 

to the model to be used for CNAP implementation. 

 

Q6. What measures should be taken to ensure delivery of CNAP to the called party without a 

considerable increase in the call set up time? 

No comments. 

 

Q7. Whether the existing telecommunication networks in India support the provision of CNAP 

supplementary service? If no, what changes/additions will be required to enable all telecommunication 



networks in India with CNAP supplementary service? Kindly provide detailed response in respect of 

landline networks as well as wireless networks. 

No comments. 

 

Q8. Whether the mobile handsets and landline telephone sets in use in India are enabled with CNAP 

feature? If no, what actions are required to be taken for enabling CNAP feature on all mobile handsets 

and landline telephone sets? 

No comments. 

 

Q9. Whether outgoing calls should be permitted from National TollFree numbers? Please elaborate your 

response. 

Proposing outbound calls from National Toll-Free Numbers is an interesting proposition. We believe that 

Toll Free Numbers are commonly associated with a particular company/institution and easily recognized 

by end consumers. Therefore, allowing outbound calls from Toll Free numbers may actually reduce the 

instances of frauds and Spam as end consumers may readily recognize such numbers. Companies / 

institutions would be able to stop using different numbers for outbound calling and route all such traffic 

through toll-free numbers, thus reducing confusion for all its consumers. 

 

Q10. In case the response to the Q9 is in the affirmative, whether CNAP service should be activated for 

National Toll-Free numbers? If yes, please provide a mechanism for its implementation. 

No comments. 

 

Q11. Whether CNAP service should be implemented for 140-level numbers allocated to registered 

telemarketers? 

Yes, it is absolutely important that CNAP be implemented for 140-level allocated to registered 

telemarketers. Under the present TCCCPR 2018 regulations, registered telemarketers are responsible for 

reaching out to consumers on behalf of principal entities. Therefore, consumers have the right to be 

informed about the identity of the Telemarketer who is making the call so that consumers may choose to 

accept or reject such calls.  

A large number of financial frauds are today being conducted through telemarketing activities in which 

fraudulent/unregistered telemarketers impersonating as official customer care executives manage to 

deceive innocent end users in to divulging their personal credentials.  

Implementation of CNAP for telemarketers would enable end users to be informed if the entity making 

the call is a legitimate entity or not.  

 

Q12. If your answer to Q11 is in the affirmative, then kindly elucidate the technical considerations for 

implementing CNAP service for registered telemarketers so that the name identity of the principal 

entity may be presented to the called party. 

Service provider who has allocated telecom resources to the registered telemarketer should be 

responsible to maintain details of such telemarketers in its CNAP database as per information on its CAF. 



Terminating service providers may use the CLI to determine the originating service provider and then 

query its CNAP database to retrieve the CNAP data which can then be displayed on the consumers 

handset. 

 

Q13. Whether the bulk subscribers and National Toll-free numbers should be given a facility of 

presenting their ‘preferred name’ in place of the name appearing in the CAF? Please elaborate your 

response. 

KYC for bulk numbers are usually done by the parent entity. Therefore, such bulk subscribers should be 

given the facility to present their ‘preferred name’ in place of name appearing in the CAF. However, while 

giving this facility, the TSP may be mandated to ensure that the ‘preferred name’ is not misleading in any 

manner and can be easily associated with the identity of the parent entity and the nature of its business 

operations. Necessary due diligence may also be necessary to ensure that unscrupulous parties are not 

able to register a ‘preferred name’ using the brand name/identity/trademark of legitimate 

entities/businesses.  

 

 

Q14. In case the response to the Q13 is in the affirmative, what rules should govern the implementation 

of such a facility? 

As responded against Q13. 

 

Q15. Whether there is a requirement of any amendment in telecommunication service licenses/ 

authorizations in case CNAP is introduced in the Indian telecommunication network? Please provide a 

detailed response. 

As we have submitted in a previous response, CNAP should be mandated for all telecom service providers 

after providing them adequate time for its implementation. The  implementation of CNAP should be made 

an obligation under the USAL license and all applicable authorizations thereunder. To this effect, suitable 

amendments may be made in the UASL license and applicable authorizations to accord such amendments 

the necessary force of law. 

 

Q16. Whether there are any other issues/ suggestions relevant to the subject? If yes, the same may be 

furnished with proper justification. 

No comments. 

 

 

 


